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DIRECTORATE GENERAL OF ANTI DUMPING 
Renge Patil Shri Tukaram Ganpatrao

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) the functions of Directorate General of Anti-dumping and Allied Duties(DGAD); 

(b) the details of anti-dumping investigation undertaken by DGAD during the last three years and the current year; and 

(c) the manner in which the shortcoming noticed during the inquiry and the action taken in each case?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY ( SHRI JAIRAM RAMESH) 

(a) The Designated Authority appointed under Rule 3 of the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995 conducts anti-dumping and anti-
subsidy/countervailing duty investigations and make recommendations to the Central Government for imposition of anti-dumping or
countervailing measures where appropriate. These duties are finally imposed/levied (and collected) by the Department of Revenue,
Ministry of Finance. 

(b) Details of anti-dumping investigations undertaken during the last three years and the current year are given below :-. 

Sl.No. Particulars  2003-04 2004-05 2005-06 2006-07 (as on date) 

1. New Cases  14 12 11 5
2. Mid-Term Review  4 9 4 2
3. Sunset Review  5 4 5 2
4. New Shipper Review 1 4 3 -

(c) The shortcomings during inquiry is normally removed at the stage of preliminary scrutiny of the applications. The accuracy and
adequacy of the evidence provided in the application are examined and when satisfied that there is sufficient evidence regarding
dumping, injury and causal link, a public notice is issued initiating an investigation. Besides the above, the Authority holds a public
hearing inviting all interested parties to make their submissions before it. All oral submissions made are required to be reproduced in
writing for the Authority to take cognizance. The Designated Authority informs all interested parties of the essential facts, which form
the basis for its decision before the final findings are made. 
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